
517    Reference to the alleged      [ 13 AUG. 1982 ]      atrocities on   Schedule    518 
caste people in Rajasthan 

DR. M. M. S. SIDDHU: These examples 
show what the state of affairs is, because in 
answers, written answers, to questions, they 
have denied saying that there is nothing like 
this. I have before me zerox copies of the case 
history sheets which, if you like, I shall place 
on the Table of the Houses .   .  . 

.   MR.  DEPUTY  CHAIRMAN:     You can 
pass them on to the Minister. 

DR. M. M. S. SIDDHU; Now there 
was another patient with a conges 
tive heart failure in labour. She was 
admitted at 10.45 P.M. on 14-4-1982 
and the M.S., when called for through 
"call  book",  is   reported  to have 
written—"Under the circumstances you 
should not have admitted and transferred her 
before hospitalization." 

Now, is it a hospital where the Medical 
Superintendent wants an emergency case not 
to be admitted? There is another case where, 
when she was asked to come by the duty 
doctor, it is written that "the ambulance is not 
available and, therefore, she cannot come." 
She lives within a distance of fifty yards. 
After that the patient in the night has to be 
transferred for caesarian section to another 
hospital when there is no ambulance 
available. But as far as she is concerned, she 
will not come. 

When these complaints were made by some 
Doctors, all the ten or twelve Doctors who have 
complained were transferred. Is this the way to 
treat the complaints? And the enquiry says that 
she must remain, but the ten or twelve Doctors 
who have  \ comes without number given the 
complaints were all transferred. Not one or two, 
but all the twelve of them were transferred. 

Not only this. Her behaviour. towards 
nurses is also not good. They have also given 
complaints copies of which are with me. As 
far as Class IV employees are concerned, she 
has the habit of boxing their ears. This has 
been her attitude. 

There has been neglect; there has been 
perfunctory examination of patients; even 
minimum required investigations are not 
carried out, there have been failures to visit 
patients; ambulances are not made available; 
telephones are not allowed to be used at 
night. 

Under these circumstances, I have raised 
my feeble voice against malfunctioning of 
the said maternity hospital only encouraged 
by the hope that with your kind support an 
impartial enquiry would be conducted in all 
aspects of functioning of the hospital. The 
charges are serious and cannot be brushed 
aside on the plea that it falls in the domain of 
the municipal corporation. 

The Government should not abdicate its 
authority, responsibility and duty. Therefore, 
I demand that a complete enquiry be 
conducted by the Director-General of Health 
Services or the Additional DGHs personally 
covering all the aspects of the hospital 
functioning and a report the submitted to the 
House with the action taken thereon. 
Secondly, all those found guilty of neglect of 
the patient care or dereliction of duties be 
dealt with according to law. The Government 
should ensure peaceful, cooperar tive, team-
spirit amongst all persons working in the 
hospital, Lastly, the hospital must ensure 
minimum standard of patient care, commen-
surate with the status of 100 bedded hospital. 
If the Government cannot even guarantee and 
safeguard this then, may 5 suggest, in all 
humility that the Government advise the Cor-
poration to change the name, of the hospital 
to that of ''Butchery or Slaughter House"? 

REFERENCE TO THE INADEQUATE 
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SEVERAL DISTRICTS OF 
MAHARASHTRA 
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Reference to the Alleged atrocities on the 
Scheduled Caste people in Bhasahpur,  
Rajasthan 

 

REFERENCE TO THE NON-SUPPLY 
OF FOODGRAINS TO THE FAIR 

PR»1CE SHOPS' IN WEST BENGAL 

SHRI ARABINDA   GHOSH    (West 
Bengal):   Sir, my Special Mention is about the 
non-supply of ration to the ration shops in West 
Bengal by    the Food  Corporation of    India    
causing great hardship to the consumers.    In 
West Bengal   there are   already    13 districts   
which   are   drought-affected and the loss due to 
the crop failure amounts to about Rs. 100 crores. 
The details  of  this  have  been forwarded by 
the State Government to the Centre.   There is 
no buffer stock with the FCI in West Bengal. 
The ration shops are going dry.   The    demand   
is for 1.75,000  tonnes  of  rice  and    1,35,000 
tonnes of wheat.   But we have so far received 
only   1,45,000 t0nnas  of rice and 60,000  tonnes 
of wheat for    the months of June and July 19-
82. When we raise the question in the    House, 
the hon. Minister says that the Government  is    
supplying    the     highest quantities    of    
foodgrains    to    West Bengal and give    some    
statistics,   f quote our statistics from our 
Government as follows: 


